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ADMINISTRAT IVE TRIBUNAL,
BENCH, JCDHPUR.

CENIRAL
J QUHPUR
7.10.2C0;

Osiie NOe 207/2003 ~Date of order:;

© Mre Soke

1. Narayan kam 5/0 Sh. Hema Ram Ji, aged about 36 years, R/o
MBS COLONY, Garrisonm Engincer (Army), Suratgarh, Distt.
Sriganganagar (Kajasthan).
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Kaj Kumar 3/0 $h. Puran Chand Ji, aged about 36 years,
E/o Mi3 Colony, Garrison Engineer {Arny), .:uraLgarh,
Distt. Sriganganagar (Rajashtna) »

3. Jagdish Prasad 8/0 Sh. Ya@ Ram Ji, aged about 36 years,
k/o MES Colomy, Garrison Engineer {(Army), Suratgarh, bDistt.
Sriganganagar {(kajasthan) .

At present all the applicants are working on the posts of
Mazd 90r's in the office of Garrison Engineer (Army, Suratgarh,
Distt. arlganganagar (Rajasthan) .

v JAPPLICANIS

through the Senretary,

l. Union of Ipdia,

Ministry of bDefence, K
Kew belhi - 110011.
Nehief Engineer {(army) Bhat

inda Zone, Bhatinda (Punjab).

ng ineer (army) Bikaner, (kajasthan),

Suratgarh, Distt. Sriganganaggar
f(n\aj cLSLf‘.dn) . _
5'1;&ng;ncmr-1nd2h1@f Branch, Army Head (uarters,
RaJuJL Marg, LH{L P.O. New Delhi 110010.
0o o LG P ONDENTS o

Malik, counsel for the applicants.

N BLn MR JUbl ICE Goele GUFTa, VICE CHALRMAN .-

BONY BLE MRe G oo PATWARDHAN, ADMINIST 4D IVE MIMEBGE .

BY THE C Uil :

The applicants herein claim thelr agpointment on the

post

ember 1989 with
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consequentiél benefits._ It is seen that pursuént to the
judgernent of Hon®ble Supremse Court dated 5th ct. 1989,
the agplicants were re-instated not on posts held by them
egrlier but >pn the post of Mazdoor. The agplicants joined
on the posts. offered and made representations for their

re-instatement on the pdsts held by them before retrenchment.

2, It istbrought to our notice that vide letter dated 2Cth

7

sept., 2002 (annexure A/13), the GQ (aF) Suratgarh has san
€ re commendation to the Chief Enginesr (aF) wac, DElhi Cantt-10

for appropriate orders in terms of the Supreme Court judgement .

3. Mr. Malik says that forthe present his cliants will be
satisfied if & direction is given tot he authorities concernsd

‘to take decision on the letter dated 20th Se pt. 2002 {(annex.X/13

4}; E§§ sing in view the facts and cxrcunstances, we find it
>

2

a flC’?cbe to GlSuOSE oﬂ unL matter by clractlng the reobandents

parthdlarly IespJnaent no. 2-°to Lake decision on the lettur

dated 20th Sept; 2002 (Annex. A4/13) within a periocd of four

months from the date of communicztion of this order. Jriginal

Appl ication stanos disposed of accordingly.

( GoRa Rﬂh&@&m ) ] o ( G.L. GUPPA )
5 ¥ ‘hdministractive Member Vice Chairman
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